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आदेश / O R D E R 

 
PER V. DURGA RAO, JUDICIAL MEMBER: 

 
This appeal filed by the assessee is against the order of the learned 

Commissioner of Income Tax (Appeals)-11, Chennai in I.T.A No.310/13-14 

dated 29.06.2018 relevant to the Assessment Year 2004 - 2005. 

 
2. When this appeal is taken up for hearing through video conferencing,  I 

find that the Assessee has neither appeared before the learned Commissioner 

of Income Tax (Appeals) nor filed the details that were called for.   
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3. The learned Counsel for the Assessee has submitted that all the details 

called for would be filed before the learned Commissioner of Income Tax 

(Appeals). 

 
4. The learned Departmental Representative has not raised any objection.  

 
5. In view of the above facts and circumstances of the case, the order of 

the learned Commissioner of Income Tax (Appeals) is set aside and remitted 

back with a direction to pass an order afresh in accordance with law. 

 
6. In the result, the appeal of the Assessee in I.T.A No.3047 /Chny/2018 is 

allowed for statistical purpose. 

Order pronounced on 16th December, 2020 in Chennai. 

 
     Sd/- 

(वी दुगाा राव) 

(V. DURGA RAO) 

न्याययक सदस्य/JUDICIAL MEMBER 

चेन्नई/Chennai,  

धदनाांक/Dated: 16th December, 2020 
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